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[Prof. Chandresh P. Thakur] been attacked.
So, she is the person who gets the precedence.
Yes, Mrs. Beniwal... (Interruptions)...

SHRIMATI JAYANTHI NATARAJAN:
Sir, | respect your ruling. But | want to know
one thing. Some things were said about me...
(Interruptions) ...

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR):
Those things will not go on record. They are
being expunged... (Interruptions) .. .Please
sit down. That matter is finished now...
(.Interruptions) ...

SHRI MENTAY PADMANABH-AM
What is being expunged, Sir?
(Interruptions) .. .

THE VICE-CHAIRMAN (PROF.
CHANDRESH P.  THAKUR):

Yes, Mrs. Beniwal now... {Interruptions)

SHRIMATI JAYANTHI NATARAJAN;
Sir, when | wanted to come to the front
bench and speak, | was not allowed. But now
you are allowing her to come to the front seat
... (Interruptions) ...

SHRI V. NARAYANASAMY; Sir, what is
this? Mrs. Jayanthi Natarajan was not
allowed to speak from there and now you are
allowing some  other = Member
(Interruptions)... You wore not allowing one
Member then and you are allowing another
now.. . (Interruptions) ...

SHRIMATI JAYANTHI NATARAJAN-
Sir, | was asking for your permission to come
to the front bench and speak. Now, | am

asking for your permission to come and sit
here (Interruptions)...

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Yes, with
permission you can come and speak from
here.. (Interruptions), ..

Yes. Mrs. Beniwal.
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SHRI DIPEN GHOSH (West Bengal) : Sir,
the Home Minister is here and he can react...
(Interruptions)...

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): | am simply
drawing the attention of the Government and
the Home Minister here. This is a serious
matter and her concern must be looked into...
Interruptions). would like to have some
response from the Minister... (Interruptions)...

SHRI M. s, GURUPADASWAMY (Uttar
Pradesh): Protection must be given to her. |
will first request the Home Minister.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): 1 think the
Home Minister is responding.

THE MINISTER OF HOME AFFAIRS
AND THE LEADER OF THE HOUSE
(SHRI' S. B. CHAVAN): Sir, first of all, |
would request the honourable Members to
maintain the dignity of the House. On every
issue if they are going to rise like this, we
cannot conduct any business at all. Is it a free-
for-all here? What is it that is going on here
now? You have to make distinction...
(Interruptions)

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Nobody is
capable of stating her problem. She has
expressed her problems.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtra): Sir, | am on a
point of order.
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): What is your
point of order?

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtra): Sir, you invited
the Leader of the House and Home Minister
to respond and when he gets up to speak,
others
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| are still continuing. Where is the 1 dignity
of the House? Can they not wait till Home
Minister and Leader of the House finishes
his point? Sir, we are as much concerned
with her safety as they are.
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SHRI ISH DUTT YADAV (Uttar
Pradesh): Her husband was murdered and
her life is in danger (Inter-

ruations)
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SHRI A. G. KULKARNI (Maharashtra) :
The Leader of the House is
responding. Why don't you allow him to
respond? Let him speak. (Interruptions)
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) : The hon.
Member has brought to my notice that her
hus-bond... (Interruptions) Just a minute. Let
me clarify for the benefit of the hon. Minister.
The hon. Member came and spoke to me that
her husband has been killed by the same set of
people and there is now a risk to her own,
personal life and other members of her family.
She is feeling.. . (Interruptions). Don't interr-
upt. This won't help anybody. She said that
she is totally insecure, as also other members
of her family. (Interruptions)

SHRI S. S. AHLUWALIA (Bihar): Her
husband was killed is not a new story; it is an
old story. They are bringing the story again ...
(Inter-ruptions) There is no other motive. The
only motive is . .. (Interruptions) There is the

people's Government to Haryana.
(Interruptions)
THE VICE-CHAIRMAN PROF.

CHANDRESH P. THAKUR): This will not
help. | am re-stating what she tord me, and it
is for the hon. Minister to react.

THE LEADER OF THE HOUSE (SHRI .
S. B. CHAVAN): | quite understand the
anxiety of the Members of the House. | will
make enquiries from the State Government
and inform the House as to under what cir-
cumstances this has been done. It is in fact
very serious. One of the hon. Members said
that her life is also in danger. If she wants
any protection | will also ask the State
Government. (Interruptions)
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Why are you getting up? You are
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SHRI  YASHWANT SINHA (Bihar): Sir,
the hon. Member has alleged that she is under
threat of life from the people who are in power
in Haryana today . Now, if the Home
Minister, the Leader of the House says that he
is going to ask the same Government to
provide protection to her, then where does
it take her and us? | am requesing the Home
Minister and the Leader of the House to
kindly assure all of us that he will ~ provide
the protection which is available with the
Government of India to the hon. Member.

SHRI S, B. CHAVAN: | hope the hon.
Member, Shri Yashwant Sinha has seriously
considered the implications of what he is
saying. Once you concede that in matters of
State Government's jurisdiction the Central Go-
vernment can interfere, then it has its own. ..
(Interruptions)

SHRI YASHWANT SINHA: She is a
Member of this House.

SHRI S. B. CHAVAN: When the time
comes, certainly we will discuss this aspect of
the question. But (Interruptions) .let me make
my position absolutely clear... (Interrup-
tions),..
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SHRI CHATURANAN MISHRA (Bihar):
Your Home Ministry can get the matter
enquired into.

SHRI S. B. CHAVAN: That, of
course | am prepared to do.

SHRI M. S. GURUPADASWAMY: My
friend should know that she is a Member of
Parliament also and she is entitled for
protection. Secondly, my friend Mr. Sinha
was any saying what is the objection for you
to give protection to her as a Member of
Parliament.

SHRI S. B. CHAVAN: There is no
objection. The only point is: Who has to
provide the protection?

SHRI YASHWANT SINHA: Not the
Stote Government.

SHRI S. B. CHAVAN; If the State
Government, in spite of our writing to them
that her life is in danger and she needs to be
given the security, in spite of that, if the State
Government were not to act on it, then we
will try to see that they provide security. |
cannot possibly do anything more than that.
We cannot from the Centre provide the
security.

SHRI M. S. GURUPADASWAMY: | only
say that there should not be any prevarication
or doubt or anything on this. When a Member
of Parliament is threatened. | think, it is the
duty of the Home Ministry t> give all
protection.

SHRI S. B. CHAVAN: Protection will be
given not by the Centre. (Interruptio?is)

SHRI YASHWANT SINHA: Just a
minute. | am saying this from- personal
experience. There was a threat to my life
during the last elections. And when | reported
the matter to the Government of India, | was
provided security by the Government of
India, by its own forces. They did not depend
on the State Government. It is entirely in
order for the Govern-
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ment of India to provide protection to a
Member of Parliament from the Forces at its
disposal irrespective of the State to which the
Member belongs. There is absolutely not
difficulty, no bar, and it does not interfere
with the autonomy of the State Govem-ment.

SHRI S. B. CHAVAN: | think, the hon.
Member forgets that when this protection was
given, he was a Minister of Government of
India. (Interruptions) Even that ... (Interrup-
tions).
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SHRI M. S. GURUPADASWAMY:: You
don't make a distinction between a Member
of Parliament and a Minister. | plead with
you that whether he is a Member of
Parliament or a Minister he is entitled for
protection. And you have got to give.

SHRI S. B. CHAVAN: | respect the
feelings of the Leader of the Opposition that
the Members of the  House need to be given
protection. If the hon. Leader of the
Opposition will see mc, | will be able to show
him the Acts under which there are  certain
limitations. There are  powers of the
State Government. There are powers of the
Central Government. And if you are prepared
to show me any precedent  certainly  we
will try to accommodate. (Interruptions)

SHRI M. S. GURUPADASWAMY:
You go by precedents. What is this?

t [Transliteration in Arabic Script.]
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THE VICE-CHAIRMAN (PROF
CHANDRESH P. THAKUR): Yes, Mr.
Ahluwalia.  (Interruptions) One after the
other, please.
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You have
made your point.

SHRI P. UPENDRA: Mr. Vice-Chairman, the
Home Minister must be aware of some
precedents. When the Telugu Desam
Government wasin power in Andhra Pradesh
one of the Congress MLAs appealed to the
Central Government that he wanted
protection from the CRPF because he had no
confidence in the State police. And the CRPF
was provided to that Vijayawada MLA. In a
recent case also, when Mrs. Jayalalitha wan-
ted protection from the Central Government,

not only CRPF but NSG was also provided to
her.

SHRI S. B. CHAVAN | will defini-tely
go into all the precedents that you have
quoted now and if it is there we will
certainly do it.

SHRI DIPEN GHOSH | appreciate what
the Home Minister has stated, that there are
clear jurisdictions of the State Government
and the Central Government about law and
order, about security etc. | also appreciate that
the Central Government unilaterally taking
action on this issue
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without enquiring or without taking the State
Government into confidence will create
problems. Centre-State problem and all these
problems are there. At the same time a
Member of Parliament has been threatened.

Already there has been an attack on her
family, no matter during whose time her
husband was Killed and who was the Chief
Minister. (Interruptions) .

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Bring the
larger issue. The question of threat to her life
is an immediate concern of the House and
how to exercise over it.

SHRI DIPEN GHOSH: Sir, the question is
that the Home Minister has assured us that.
(Interruptions)

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR); Habits die
hard.

SHRI DIPEN GHOSH he will be
enquiring into the matter. Previously on the
floor of the House. Such incidents were
brought to notice. A time-frame was fixed by
which the Home Ministry is to report to the
House. | would like the Home Minister to
collect the information and take the House
into confidence at the earliest if not before
we adjourn because today the House is
adjourned for Monday. Another point, let the
State Government be taken into confidence
because here the complaint is against the
ruling party in that State.

THE VICE-CHAIRMAN
CHANDRESH P. THAKUR):
complicating the matter.

(PROF.
You are

SHRI DIPEN GHOSH: Though the person
apprehends that she might be attacked, if
security was provided to her by the State
Government that sec urity cannot protect her.
So in that case if the Central Government is,
convinced, then | will request the Home
Minister to provide personal security because
providing personal security is a different
matter. You have to provide personal security
tothe MP concerned.
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THE VICE-CHAIRMAN (PROF. 't"fl"'ﬁﬂ“?{ &, ﬁfth-"l %-{f" 7 Y FW

CHANDRESH P. THAKUR): | hope you
realise the implication of your
submission.

SHRIMATI JAYANTHI NATARA-JAN:
Let us take up the Cauvery issue.

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, | am extremely
bewildered . (Interruptions). My

point is, the Home Minister should
have straightaway said that the Gov
ernment will be making all efforts to
save the life of the hon. Member of

the House. Instead of giving such a
straight reply and commitment to
the House, the hon. Home Minister is
taking protection under legal loop-
holes and legalistic lapses. It is most
unfortunate Government should
make a straight commitment that

everything will be done by the Central
Government to protect the life of a
Member of the House. If the Member
of the House cannot live in peace, if
her life is not secure, | do not know

to what, extent can we expect pro
tection from the Government. I,
therefore, appeal to the Home Minis

ter to make a statement and give an

assurance to the House that every
thing will be done to save her life.
THE VICE-CHAIRMAN (PROF

CHANDRESH P. THAKUR): On the
question of giving protection to the
lady Member, | think all points have
been covered. Now any more Mem
bers speaking additionally on the
same point does not get us any fur
ther. The Home Minister has heard:
he has also replies. He has not ruled
out anything excepting saying that we
will go and ascertan the facts. And
you will have heard him.

e gaw Yoy (39T g49) ; 90-
wEery Y, BT UR T & oshT am
47 ¥ f5 Ata=vd wR WwET S ¥ oud
3l fm 3¢ dfase wfF & w1 gt
& neer At & Faat W qar
A A | W AT fAg TRT A AT
fqara aar & o @ ¥ ol

Tuan feadiniE WIS & FATer wamye
%0 & 1 9 AT qERT & ige

5T, 3q%) VFEI‘]TE-,‘\' 4T ﬁ Fiafen g§
% Nifqut ad iz 2u PQ% =% ofy
&t gar A 2 g A Fo& AN
T wifyw f =g ag diAndics, aiy
ﬁ;ﬂ"‘rgﬁaﬁ ¥ TWEY grer ¥y waeqy
¥ )

o §o AW AIA ¢ STIIETET WY,
AR ST Y G I 2 0

YT W )L, . (sqagA)
THE  VICE-CHAIRMAN  (PROF.
CHANDRESH P. THAKUR): Now this

matter is over. The Home Minister has
already replied. There is nothing else left. He
has heard everybody. He will take into consi-
deration the points raised by the hon
Members on the question of protection to be
given to the hon. Member. It is a primary
item and | am sure the Government will
apply its mind and take all necessary action.
That is

all

Arrest of Dr. N. Thulasi Reddy,
Member, Rajya Sabha
SHRI MENTAY PADMANABHAM

(Andhra Pradesh); Sir, this is with great
anguiush and concern for the life of our hon.
Member that am making this special
mention....

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): This i» his
maiden speech as leader of his party.

SHRI MENTAY PADMANABHAM: Sir,
Dr. Thulasi Reddy is one of our Members,
and as you are aware, he to an active Member
of this House. The State police arrested him
on the 4th of this month. He was immediately
produced before the Magistrate who sent him
for judicial custody on the charge of murder
of an independent candidate who was
contesting from Cuddaph constituency. The
circumstances which led to the counterman-



